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TRATIVE TRIBUNAL SO
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An application under Section

19 of

; the Central

i~

Administrativé Tribunal Act,

1985.

-
In the matter‘of :

-1, Smt.

And

‘Rita Das,| wife of

i

 Mr. Mihir Kumar Das, Ex-Chief

-t

Personnel 'Ipspector ‘of South

1
-Eastern Rai\way ‘at

l
Reach Head Quarter

Gardéh" |

Kolkata-

700043, by orcupatlon—
AHouseWif‘e, residing at Udayan
Pally, ?.O.- Batanagar
(Mahestala), DTstn South
24-Pargan§as, ‘Kowlkata— g
700140.- | .

2. Miss.

Pri_ya"nka ~ Das,

daughteréof_Mr. Mihir Kumar

N\

g,




,700043’

| Student and Trainee, residing
L at Udayan pally, P.OI'.-

' patanagar (Mahesta\a),

I
District- South 24-Parganas,

Kolkata- 700140.
App\icants

e
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\Versus

1. Union of India gervice

the Secretary,

t

of Railway;

through

Ministry

Government of India, Rail

Bhavan, New Delhi- 110011

2. The General Mahager,

Gouth Eastern rRailway, 11

Quarter,

|

Kolkata- 700043 |
!

Chief Pérsonne\

Garden Reach Head

3, The

!
Officer gettlement, Personne\
t

1
L]
Al
’\QML/
1

'
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R
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. e

] Ofﬁ(:er, South Eastern
| §

Department, South Eastern

Railway, Garden Reach Head

Quarter, Kolkata- 700043,
4.  The Financial A‘dvisor‘&
Chief Accounts Officer, South

Eastern
%

Railway, Garden

Reach Head Quarter, Kolkata- ,
700043 - \ ,

{
Vigilance
i

5. The  Chief

JRallway Garden Reach Head

.Quarter Kolkata- 700043,

6. WM. Mihir Kumar Das
son of Late Gopal Chandra

Das,i Ex Chref Personne]

Inspector - South Eastern

Rallway, Garden Reach Heaq
Quarter, Kolkata- 700043,
residing at Udayan Pally, p.O.-

Batanagar (Mahestala),

|
District- South 24- Parganas

Kolkata 700140

. Respondents

5




L\ m.a. 338.2017 with o0.2. 588.2017

No. M.A..350/00338/2017 Date of order: 06.12.2017
0.A. 350/00588/2017

Present: Hon’ble Mr. A.K. Pattnaik, Judicial Member
For the Applicant : Mr. A. Sinha, Counsel

For the Respondents Mr. C.S. Bag, Counsel
Mr. S. Sen, Counsel

OR D' E R (Oral)

A.K. Pattnaik, Judicial Member:

Mr. A. Sinha, Ld. Counsel appears for the applicant. Mr. C.S. Bag, Ld.
Counsel appears for the respondents, S.E. Railway and Mr. S. Sen, Ld.
Counsel appears for the private respondents.

2. After hearing in extenso, ~the M s b.£338: f‘2,01 7 for joint prosecution
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is hereby allowed and dlsposed_“of 3% é? P
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\ ,e *@under“"" Sectlon 19 of the
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‘(a) The apphcants are pra ng%for*dtrecnon upon;the respondent
authority to record the nameSAof’the appllcants in the™ serwce book of the

private respondent MihtrnKumar Das aszhljylegal heifs being wife and

daughter. LR « ».LQ‘» ’ "fj

(b)  Anorder dlrectmg the respondent authonty t6 delete the name of
other person as nominée. in thesservncefbookvof the private respondent.

() An order dlrectlng the- respondent”’éuthorlty to release money to
the applicants from the retifal- beneﬂt«of’tﬁé private respondent towards
meeting family expenditure and marriage of unmarried daughter being
the applicant No. 2 of the private respondent.

(d)  An order directing the respondent authority to pass necessary
order for family pension in due course in favour of the applicants.

(¢)  An order to consider the representation of the applicants dated
29.3.2016, 5.4.2016 and 16.2.2017.

(f) The applicants further pray for direction upon the respondent .
authority to transmit all the relevant records and documents of this case
to this Hon'ble Tribunal so that considerable justice may be
administered in favour of the applicants after pefusal of the same.

(9) And to pass such other or further appropriate order or orders .
and or direction or directions as Your Lordships may deem fit and
proper for the ends of justice.”

4. The sum and substance of the case as per Mr. Sinha, Ld. Counsel for

the applicant is that Mihir Kumar Das, the husband of the petitioner No. 1
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was Chief Personnel Ivnspector at Garden Reach Head Quarter of S.E.

- Railway, Kolkata. Mihir Kumar Das used to cruelly assault the applicanf,

neglected in looking after the applicant No. 1 and her unmarried daughter, -

Priyanka Das, applicant No. 2 and mentally tortured ﬂ;em and paid only Rs.
8,000/- per month towards their monthly expenditure. On 23.3.2016, the
applitlzants came to know from Mihir Kumar Das that he made an other
women as his nominee in his service book. The applicants wrote a letter to
the Financial Advisor & Chief Accounts Officer, Chief Personnel Ofﬁbe‘r,
Settlemént & Chief Vigilance Officer,” South Eastern Railway, Kolkata

praying to delete the name of the third person as nominee and. record the

name of the applicant No. 1 anduh dau‘gh@r!g‘l_‘?,'ri)}énka Das, appllcant No.2 |

;Qk

as nominee of Mlhlr Kumar Dagfb‘é'l“ g’;ﬁfiigﬁfggggl heirs fu {he service book. .

5.

f
applicant, | find thatmthe apphc
\,L

a;gﬁ |
by making an exhal‘lstlve rep esen{

\

apphcant submits thatutlll"*date’heéhas not«recezved any response from the
‘% .,gq ke Lf; W ¥ "ﬂf A

e

said authormes However“‘Mr S S’éf'uﬂd"’ Counsel for the prlvate.

respondents (husband/father of the applicants) submitted that this O.A. is

not maintainable in this form before this Tribunal since neithef the

applicants are government servant no they have any right for.inclusion of

their names in the service book of the applicant. | am also convinced with

the arguments so advanced by Ld. Counsel for the private respondents.

6. However, as the applicants have ventilated their grievance before the

Respondent Nos. ,2’ 4 and 3 and as per submission of Mr. Sinha till date

they have not received any response, without entering into the merits of the

matter | dispose of this O.A. by directing the respondent Nos. 2.4 and 3 that

m.a. 338.2017 with o.a. 588.2017
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if any such representation has been preferred by the applicants on

16.2.2017 and the same is still pending consideration then the same may; |

be considefed ‘ke‘eping in mind the rul'es and regulations g'overning' the field

and by taking into account the submissions of the private respondent l.e.Jg
' ‘ |
husband/father of the applicants and pass a reasoned and speaking orderl

within a period of six months from the date of receipt of a copy of this order.,

7. With the aforesaid observation and direction, the O.A. is disposed of,

at the admission stage itself. | ‘ |
8. | As préyed for by Mr. Sinha, Ld. Coun‘sel for the applicant a copy of
this order along with paper book be transmitted to the respondent No. 2, 4

p b o5 !> {“' yh H ‘ Ty | '“--:*ir, . .
& 3 by.speed post for which %»@%Sﬁﬁaﬁui;\’éﬂeggl}ﬁ to,deposit necessary cost;
B 5L Flo ™, |
in the Registry by the n&xt weeks®y "1 = S
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9. Free copy: of this ofdersbe.han
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